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A
BILL

to establish and incorporate an Open University to impart higher education
‘through distance education and for skill development by deviating from the
educational system existing in the State, utilizing modern techuologlca] methods
in all areas of knowledge at different levels and to provide for matters connected
therewith or incidental thereto. -

Preamble~—WHEREAS, it is expedient to establish and incorporate an Open
University to impart higher education through distance education and for skill
development by deviating from the educational system existing in the State,
utilizing modern technological methods in all areas of knowledge at different
levels and to provide for matters connected therewith or incidental thereto;

BE it enacted in the Seventy-first Year of the Republic of India as follows:—
CHAPTER 1 |
PRELIMINARY
1. Short title and commence:ﬁent—(l) This Act may be called the
Sree Narayanaguru Open University Act, 2021,

(2) It shall be deemed to have come into force on the 25 day of
September 2020.




2. Definitions.—1In this Acf! unless the context otherwise requires,—

(a) “academic institution” means an institution affiliated to Universities
established by law in the State or recognized by such Universities and it includes
such Universities;

(b) “Academic Council” mga:is an Academic Council of the University
under section 29;

~ (c) “authority” means an authority of the Univefsity under section 20; _

~ (d) “Board of School of Studies” means the Board of School of
Studies constituted under sect:ion 42; '

{(e) “campus” means the places arranged by the-University to impart
instruction for courses of study;

{f) “Chancellor” means the Chancellor of the University;

(g) “course of sfudy” means a course of study of the University to

obtain certificate, diploma, degree, post graduate degree, research degree or other
academic distinction under the provisions of this Act and Statutes and Ordinances
made thereunder;

(h) “Cyber Controller” mt_:ans a Cybei' Controllér appointed under
- section 17; ' ' : : S

section 37;

() “employee” means a person appointed by Statutes for the
functioning of the University and does not include teachers and officers;

k) “Fmance Council” means the Finance Councll of the Umversny
constltuted under section 33;

(1) “Government” means thé Government of Kerala;

(m) “notification” méans a notification published in the Official
Gazetie; :

(n) “officer” means an officer of the Umversxty under section 10 or a '

person demgnated as officer by Statutes;

(i) “Cyber Council” means a -Cybcr Council _consn'tutéd under
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(o)_ “Ordinances” means Ordinances of the University made _under
this Act; ' ' ‘

(p) “prescribed” means prescribed by rules, Statutes, Ordmances or
Regulatlons made under this Act; :

(q) “Pro-Chancellor” . means the Pro-Chancellor of the University;

(r) “Regional Centre” means a Regional Centre established or
recognized by the University for the purpose of co-ordination and supervision of
the functioning of any Study Cenire in the State and such Regional Centre shall
have such powers and duties as specified in this Act and Statutes made thereunder;

(s) “Regulations” means Regulations of the University made under
this Act; ' ' o
(t) “School of Studies” means a School of Studies of thé University
'estabhshed under sectwn 41; '
(u) “Senate” means the Senate of - the University constituted under
sé_ction 21;
(v) “State” means the State of Kerala;
(w) “Statutes” means Statutes of the Umversxty made under this Act;.

(x) “student” means a person duly en_rolled in the University for a
course of study; ‘ _
(y) “Study Centre” means a Study Centre established or _recognized. by
_ the University in connection with the course of study and it includes academic
institutions; ' ' '
_ (z) “Syndlcate" means the “Syndicate” of the- University constituted

under section 25; .
o (za) “teacher” means a person appointed or approved by the University
for imparting instructions or guiding research to a student;
(zb) “University” means the Sree Narayanaguru Open ‘University
. established and incorporated under section 3;



4

(zc) “University Fund” means the Sres NarayanéguruVOpen University
Fund constituted under section 56;

(zd) “Vice-Chancellor” means the Vlce—ChanceIlor of the Umversny
CHAPTER 2 .
THE UNIVERSITY

3. Establishment and incorporation of the University~1) Theré shall be
established a University by the name “ the Sree Narayanaguru Open Umvers:ty".
. which shall consist of Regional Centres and Study Centres. There shall be a

- Chancellor, a Pro-Chancellor, a Vice-Chancellor, a Pro-Vice-Charicellor, authorities
and officers as provided in this Act. ' '

(2) The University shall be a body corporate having perpetual succession-
and a common seal and shall sue and be sued by the said name.

(3) The University shall be competent to acquire and hold propemes both
movable and immovable, and after obtaining previous sanction of the Government
in writing, to lease, sell or otherwise transfer, for the bonafide need of the
Umversny or for a purpose aiming at its development, any movable or immovable
property which may have become vested in it or have been acquired by it for the

purpose of the University and to borrow money from the Government, Central
Government or any other State Government or from any legally constituted body
corporate and to contract and to do alI other things necessary for the purpose of
this Act,

(4 In all suits and other legal proceedmgs by or against the Umversuy,
the pleadings shall be signed and vcnﬁed by the Registrar or any other person
authorised by him in this behalf and all processes in such suits and proceedings
shall be issued to, and served on, the chlstrar '

(5) The University and its Regional Centres, Study Centres and academic
institutions shall be the campuses of the University.

(6) The headquarters of the University shall be at Kollam,
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(N Ceruficates diplomas, degrees, post graduate degrees research
degrees and other academic distinctions shall be awarded in the name of the
University by conducting teaching, training, research, examination and evaluation
in the manner as may be prescribed by Statutes, Ordinances or Regulations in the
courses of study conducted by the University directly or through Regional
Centres, Study Cemres or academic institutions.

4. Territorial Kmit.—The territorial l1m1t of the University shall extent to the
whole of the State,

5. Objects of the Umvemty —The ObjECtS of the Umvers1ty shall be as
follows, namely:~—

@) to prepare various courses of study on the basis of higher education
system prevailing in the State, other States and at international levels by utilizing
modern technological methods through distance education and to award certificate,
diploma, degree, post graduate degree, research degree or other academic
distinction after imparting instruction and by conductmg examination and
evaluauon to persons either or not engaged In any employment, irrespective of
age;

(ii) to uplift the standard of education of general public;

(iii} to impart instruction in various courses of study by utilizing
modern technological methods through - online, webcasting, pod casting,
- broadcasting, telecastmg and v1deo-conferenc1ng and through study materials. by
post, seminars, debates and oontact classes;

(iv) to give necessary encouragement for education, research and
teacher-student training for the cultural progress in the State based on heritage -
and for that,—

(a) to design curriculum for various courses relating to existing and
modern employment opportunities;

(b) to create opportunity to all sections in the society, especially all’
categories of marginalised and backward people in remote and rural areas, full- 7
time employed or not; house wives and the e]derly by doing study in subjects in
 various fields to gain knowledge; :
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(c) to determine the criteria for the methods of study with advanced
system, combination of courses of stuﬁy and qualification for admission to courses
of study, age, methiod of instruction, conduct of examination and evaluation for

‘encouraging studies in all fields; I ' K

(d) to encourage informal education in the same manner as that of
formal education by utilising books, study materials and softwares available in
the University and by encouraging credit transfer and utilizing the service of
teachers of other University for the progress of education system in the State;

(e) to provide necessary training to teachers for imparting instruction
and training in various arts, crafts and skills; - : :

(f) to conduct studies and research relating to natural resources,
environment, science, culture, heritage, language, literature and politics;

(g) to formulate various policies for integrated personality
development; :

'(h) to establish relations with institutions including .national-
international Universities, research institutions, industrial establishments, local self
government institutions, self-help groups and non-governmental organization for
the mutual exchange of knowledge in the field of education; ' '

(v) to make arrangement to a student who has registered for a course
of study with any Uni_ifersity in the country established by law and unable to
complete such a course of study, by giving admission for continuing study to
such student subject to the provisions of this Act or Statutes or Ordinances made
thereunder. ‘

6. Powers and duties of the University.—The University shall have the
following powers and duties, namely:— '

(i) to make arrangements to impart instruction and to conduct research
in subjects such as basic science, technology, language, art, culture, politics,
healtk, labour, agriculture, industry, tourism, law and environment;

(ii) to conduct examination and evaluation in various couxjscs of study
and to a_ward certificates, diplomas, degrees, post. graduate degrees, reasearch
degrees and other academic distinctio_ns as may be prescribed by Statutes;




(iii} to confer honorary degrees and other academic distinctions as
may be prescribed by Statutes;

(iv) to withhold, w1thdraw or cancel cemﬁcate diploma, degree, post
graduate degree, research degree, honorary degree or other academic distinction
under conditions that may be prescribed by Statutes after giving the person

affected a reasonable opportuhity of being heard; '

(v) to determine the method of distance education in connecuon with
academic programmes. of the Umvermty,

(vi) to create posts of professor, associate professor assistant professor
and other academic posmons for the academic purposes of the University and to
make appointment;

(vii) to determine qualifications and conditions for the admission of
students to various courses of study conducted by the University and to conduct
examination and evaluation; ' '

_ (viii) to institute fellowships, scholarships, prizes and other awards as
recognition of merit and to confer them as may be prescribed by Statutes; -

(ix) to establish, maintain or abolish Regional Centres, Study Centres
and academic msuumons as may be prescribed by Statutes; '

(x) to arrange study materials for the purpose of 1mpartmg mstrucuon
for study courses through modermn technological methods;

(xi) to organize and conduct refresher course, orientation class,
workshop, seminar and discussion for teachers, question paper setters, evaluators,
other academic members and students;

(xii) to create various categories of posts in the University, Regional

Centres and Study Centres and to determine scale of pay, qualification and

method of appointment to such posts as may be prescribed by Statutes and to
make appointment to such posts;

(xiii) to provide for research in various subjects;

115/2021.
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(xiv) to recognize examinations or courses of study condudt_ed by other
Universities, academic institutions or higher educational institutions within and

outside the country to be equivalent to the examinations or courses of study

conducted by this University or to withdraw the Tecognition granted;

_ (xv) to determine whether the certificate, diploma, degree, post
graduate degree or other academic distinction awarded by other Universities,
academic institutions or higher educational institutions within and outside the
country is sufficient to the course of study, conducted by this_ University;

(xvi) to acquire and hold any’property, movable or immovable, which
may become vested in it for the purposes of the University by way of purchase,
-grant, testaméntaxy disposition, gift, donation or otherwise and to demise, alienate
or otherwise dispose of all or any of the properties belonging to the University for
bonafide purposes only of the University and also to do all other acts incidental or
appertaining to a body corporate; ' '

" (xvii) to accept, hold and manage any endowments, donations or funds
which may become vested in it for the plu'poses of the University by grant,
testamentary disposition or otherwise and to invest such endowments, donations or
funds in any manner that the University may deem fit and to institute scholarships
and medals from such funds ;subject to the condition that any donation from a
foreign country, foreign foundation or any persb.n in such country or foundation
shall be accepted by the University only in accordance with the rules and
‘guidelines of the Central Government and the State Government:

(xviii) to borrow money withthe sanction of the Government upon the
security of movable or immovable property of the University or otherwise, for the
purposes of the University; ' :

(xix} to enter into contract or to enforce, alter or cancel contract;

(xx) to prescribe fees and other sums payable to the University by the
Ordinances;

(xxi) to exercise control over the teachers, employeés and students and
to ensure their welfare, discipline and health; - '

<)
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{xxii) to recognize or o withdraw recognmon of any institution,

unpartmg higher education for such purposes as determined by the University
from time to time;

(xxiii} to appoint 'visiting professor, emeritus professor, consultants,
fellow, scholar, artist, course writer and course co-ordinator as may be necessary,
on contract basis to achieve the objects of the University;

(xxiv) to approve those who are in service in other Univeﬁities, higher
educational institutions, organizationé and institutions as teacher or Head of ‘the _
- School of Studies of this University as may be prescribed by Ordinances;

(xxv) to arrange infrastructure facilities for instruction and research;

{xxvi) to provide powers an_d duties of officers of the University except -
 the Vice-Chancellor; '

(xxvii} to make Statutes, Ordinances and Regulations and to amend,
modify or repeal the same;

(xxviii) generdlly to do such other acts as may be requlred for the
- furtherance of the objects and purposes of this Act.

7. University open to all classes and creeds.—(1) No person shall, on grounds
only of religion, race, caste, sex, descent, place of .birth, residence, language,
political opinion or any of them; be ineligible for, or discriminated against, in
respe'ct of any emp]oyment or office under the University and institutions related
" to it or membership of any of the authorities or bodies of the Umversuy or
~ admission to any course of study in the University.

{2) Notwithstanding anythmg contained in sub-gection (1) the University
may make special provision for appointment, membership or admission for
women or those belonging to marginalized. group or backward classes or
Scheduled Caste or Scheduled Tribes,
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. CHAKgER 3

THE CHANCELLOR, PRO-CHANCELLOR AND OFFICERS OF THE
UNIVERSITY
8. The Chancellor. —(1) The Govemor of Kerala shall, by virtue of his
office, be the Chancellor of the University.

(2) The Chancellor shall be the Chairman of the Senate of the University.

(3) The Chance]lor_shall be the Head of the University and when present,
shall preside over the convocation of the University.

(4) The Chancellor may, after obtaining report in writing from the Vice-
Chancellor, suspend, modify or cancel any resolution, order or proceedings of any
“authority of the University which in the opinion of the Chancellor is not in
conformity with this Act or rules, Statutes, Ordinances or Regulations made
thereunder or is against the interest of the. University: ‘

"Provided that, before making any such order, the Chancellor shall call upon - '

the University, to show cause within the period specified, why such an order
~ should not be made, and if any cause is shown, the Chancellor shall consider the
same and decide the action to be takenﬂ'in such matter and such decision shall be
final. ' '

(5} Every. proposal for conferment of an honorary degree shall be subject
' to confirmation by the Chancellor

(6) An appeal may lie to the Chancelior agamst any order of dismissal of
a person in service in a permanent post of the University, passed by the Vice-
Chancellor or any authority. '

(7 An appeal under sub-section (6) shall be filed w:thm sixty days from
the date of receipt of such order of dismissal.

(8) The Chancellor may, before passing any order on an appeal under

sub-section (6) obtain such advice as may be necessary,
A

(9) The Chancellor shall hé.ve the powér to remove the Vlce-Chancellor
or the Pro-Vice-Chancellor, as the.case may be, from his office, on the satisfaction
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of the Chancellor, by an order in writing on charges of miéappropria_tion of fund
of the University, misconduct, mismanagement or -any. other good and sufficient
reasons:

Provided that, such charges are proved by an enquiry conducted by a person
who is or has been a Judge of the High Court or the Supreme Coun ‘appointed by
the Chancellor for the purpose

Provided further that, the Vice-Chancellor or the Pro-Vice-Chancellor, as the
* case may be, shall not be removed under this section unless he has been given a

reasonable opportunity of showmg cause against the action proposed to be taken
against him, :

9. The H‘o-Cbance]]or.—-(l) The Minister-in-charge of Higher Education in
the State shall, by virtue of his office, be the Pro-Chancellor of the University,

(2) In the absence of the Chancellor or during his inabilify to act, the Pro-
Chancellor shall exercise all powers and perform all duties of the Chancellor. '

(3) The Pro-Chancellor shzll also exercise such powers and perform such
duties of the Chancellor as the Chancellor may, by order in writing delegate to the
Pro-Chancellor and such delegation may be ‘subject to such restrictions and
conditions as may be specified in such order. o

10. Officers of the University—The following shall be the officers of the
University, namely:—

(i) The Vwe—ChanceHor;

(ii) The Pro-Vice-Chancellor;

(iii) The Registrar; '

(iv)} The Finance Qfﬁcer;

(ir) The Controller of Examinations;

(vi) The Cyber Controller;

(vii) The Head of School of Studies;

(.viii) The Director of Regibnal Centres; and
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(ix) Such other persons in the service of the University as may be
declared by Statutes to be officers of the University.

11. The Vice-Chancellor—(1) The Vlce~Chance110r shall be a wholc time
salaried officer of the University. ,

(2) The first Vice-Chancellor shall be appointed by the Chancellor on the
recommendation of the Govermnment. and thereafter a person as the - Vice-
Chancellor shall be appointed by the Chancellor recommended unanimously or
recommended by a majority of members of a-search committee, cons:stmg of the

following members, namely:— '

{i) one person nominated by the Chancellor—Convener;
(ij) one reprcsentﬁtive of the Uriive__rsity Grants Commission;

(iii} one person néminated by the Syndicate, who shall not be an
authority, officer, teacher or employee of the University:

Provided that, where the search committee is unable to nominate a person,
the Chancellor shall appoint one person as the Vice-Chancellor from among a
panel of names submitted by each member consisﬁng of one person each.

(3} The process of preparing such panel or furmslung of recommendanon
shal begin at least three months before the probable date of occarrence of the
vacancy of the Vice-Chancellor and shall be completed within the time limit fixed
by the Chancellor: *

Provided that, the Chanceflor, may as he deems fit, extend such time limit
* and the process of preparing a panel or furnishing of recommendation shall be
completed within a period of four months including the period so extended.

| (4) The Vice—Chancellor shall be the chief academic officer of the |
University and shall not complete sixty five years of age at the time of
appomtment

(5) The Vice-Chancellor shall hold the office for a period of four years
from the date on which he enters: upon his  office and shall be eligible for
reappomtment for one more term,
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(6). Where the vacancy of V:ce-Chanoellor arises in any of the fol!owmg
circumstances, the Chancellor may appoint the ‘Vice-Chancellor of any other
“University or the senior most professor recommended by the Government to be
the Vice-Chancellor for a period not exceeding six months, namely:—

(D) where the search committee appointed under sub-section {(2) is
unable to recommend any name within the time limit specified by the Chancellor;

(ii) where vacancy occurs in the office of the Vice-Chancellor because
of death, resignation or otherwise and it cannot be filled up conveniently and
expeditionsly in accordance with the provisions of sub-secuons (2)and (3);

{iii) where the vacancy in the office of the Vlce-Chancellor arises.
temporarily because of leave, illness or of any other causes;

(iv) where the term of office of the Vlce-Chancellor expires;’
(v) where there is any other emergency:

Provided that, the person so appointed shall cease to hold such office
on the date on which the Vice-Chancellor resumes office.

'(7) The salary payable to, and other conditions-of service of, the Vice-
Chancellor shall be such as may be prescribed by Statutes.

(8) Such sumptuary. allowance as the Government may approve from time
to time or as prescribed by Statutes shall be placed at the disposal of the Vice-
Chancellor.

(9) The Vice-Chancellor may, by writing under his hand addressed to the
Chancellor, after giving one month's notice to the Chancellor resign from his
 office and shali cease to hold that office on ‘acceptance of the resignation by the
Chanccllor or on the date of expiry of the said notice period, whichever is earlier.

12. Powers and dunes of the Vice-Chancellor—(1} The Vlce-Chancellor
shall be the principal executive and chief academic officer of the University and
shall have supervision and control of the University and shall give effect to the
decisions of the authorities, bodies and various councils of the University.

(2) The Vice-Chancellor shall be the ex-offcio Member Secretary of the
Senate of the University and the ex-officio Chairman of the Syndicate, the
Academic Counc1l the Finance Council and the Cyber Council.
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(3) The Vice-Chancellor shall have the power to convene meetings of
any of the authorities, bodies or various councils, as and when he considers that
such meeting is necessary.

{4) Tt shall be the duty of t.he_Vice‘-Chancellor to ensure that the actions
 of the University are carried out in accordance with the pmvisions of this Act,
Statutes, Ordinances and Regulations made thereunder and that the decisions or
proceeding of the authorities, bodies and various councils are not inconsistent with
this Act and Statutes, Ordinances or Regulations made thereunder.

'(5) If there are reasonable grounds for the ViceChancellor to believe that
there is an emergency which requires immediate action to be taken, he shall, take
such action as he thinks necessary, and shall, as soon as may be, report in writing, -
the grounds for the emergency and the action taken by him, to such authority,
body or various councils which, in the ordinary course, would have dealt with the
matter for decision in its next meeting. ' '

(6) The Vice-Chancellor shall appoint teachers and employees of the -
University in such manner as may be prescribed by Statutes: '

Provided that, subject to the approval of the Syndicate, the Vice-Chancellor
shall have the power to make temporary appointment to any post. .

AN The .‘ Vice-Chancellor shall be the discip]inary'aﬁtlmrity of the
teachers and employees of the University.

(8) The Vice-Chancellor shall have the financial power to make
‘expenditure subject to the Iimit fixed by Statutes.

_(9) As the Chairperson of the authorities or bodies or various councils of

. the University, the Vice-Chancellor shall have, subject to the approvat of the

Syndicate, the power to suspend a member from the meeting of the authority,
body or various councils for obstructing or stalling the proceedings or for
indulging in behaviours unbecoming of a member.
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(10) Subject to the provisions of Statutes and Ordinances, the Vice-
Chancellor shall have the power to suspcnd discharge, dismiss or otherwise take -
- any dlsc:lphnary action against the officers, teachers and employees of the
University after giving them reasonable oppormmty to defend their part.

(11) The Vice-Chancellor shall appoint the members of all bodies and
'vanous councils in accordance w1th Statutes, unless specified in this Act

o (12) The Vlce-Chancellor shall place a report before the Senate and
" Syndicate relating to the activities of the Umversny penodlcally as provided by
~ Statutes. '

~ {13) The Vice-Chanceltor shall exercise such other powers and perform
such other duties as may be conferred upon the Vice—Chancellor by or under this
Act and Stamtes

(14) The Vlce-Chancellor may delegate to any officer of the Umvers:ty
. for exercising or perfortmng any or all of the.powers or duties vested upon him
under this Act and Statutes made thereunder temporanly iri such occasions and in
such manner as may be prescribed by Statutes. -

15 ._When the vacancy occurs in the'ofﬁce of the Vice-Cl;aﬂcellor
temporarily or the temporary absence of thie ‘Yice-ChﬁncélIor, the Chancelior shall
have the power to make necessary arrangements for exercising powers and
performing duties of the Vice-Chancellor. - . L. o

13. Appointment, powers and ‘duties of the Pro-Vice-Chancellor—(1) 'The
Syndicétc shatl appoint a person recommended by the Vice-Chancellor as Pro-

Vice-Chancellor as prowded in this Act and Statutes and he ‘shall be a whole
' time salaried officer of the University:

Provided that, the first Pro-V;ce-Chancellor shall be.appointed by the
- Government on the basis of such conditions determined by the Government.

{2) No person who is more than sixty years of age at the time of
) appmmment shall be appointed as the Pro-Vlce-Chancelior

1152021,
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43) The term of appointment of the Pro-Vice-Chancellor shall be for a

period -of four years and if found eligible for reappointment, subject to the
provision of this section, he may be appointed for the next four years also:

Provided that, the term of office of the Pro-Vice-Chancellor shall be co-
terminus with the term of office of the Vice-Chancellor, :

(4) The salary and other conditions of service of the Pro-Vice—Chanéf;llor' :
shall be as may be prescribed by Stamutes. - :

(5) The powers and duties of the Pro-Vice-Chancellor shall be as may be
assigned to him by the Vice-Chancellor from time to time,

. 14, Appointment, powers and duties of the Registrar—(1) The Registrar
shall be a whole time salaried officer of the Uniirersity and shall be appointed by
the Syndicate for a period of four 'years from the date on which he enters upon
- his office or till he completes the age of fifty-six years, whichever is earlier and

on such terms and conditions as‘may be prescribed by Statutes:

_ Proyided tliat,. the first Registrar shall be appointed by the GmeMent on’
the basis of the conditions determined by the Government.

(2) The perSon appointed as Regisl:rar_ shall be eligible for reappointment
- for one more period subject to the provisions in sub-section (1).

(3) The Registrar shaI}_'be the secretary of the Syndicate: _
Provided that, he shall not be a memiber of the Syndicate,

(4) Subject to the decisions of the authorities of the ‘University, the
Registrar shall have the Power to enter into agreements, sign' documents and
- authenticate records on behalf of the University, ' _
' (3) Suits by or against the University shall bé institted by or against the
Registrar. ' e : o o
o (6) The Registrér shall be the custodian of records, common seal and
such other properties of the University, : )
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- (7) The Registrar shall prepare and update the Handbook of the Statutes,
Ordinances and Regulations approved by the University from time to time and
" make it available to all the respective members of the authontles and ofﬁcers of

the University. '

(8) The Registrai' shall exercise such. powers and perfonn such duties
- under this Act or as may be prescnbed by Statutes made thereunder or assigned to
him, frorn tune to time, by the Vice- Chancellor

15. Appomtment, powers and duties of the Finance Officer.~ (i) The
Finance Officer shall be a whole time salaried officer of the University and shall
- be appointed by the Syndicate for a period of four years from the date on which
~ he enters upon his office or till he completes the age of fifty-six years, whlchever
is earlier and on such terms and conditions as may be prescnbed by Statutes:

Provided that, the first Finance Ofﬁcer‘ shall be .appomted by the.
Government on the basis of the conditions determined by the Governmient.

(2) The person appointed as Fmauce Officer shall be eligible for
reappointment for one more period subject to the provisions in sub-section (1),

(3) The Finance Officer shall be the secretary of the Finance Counc:l of

- . the University:

Provided that, he shall not be a member of the Finance Council. .

(4) The Finance Officer shall exercise such pbwers and perform such
duties under this Act or as may be prescribed by Statutes made thereunder or
assigned to him, from time to time, by the Vice-Chancellor.

16. Appointment, powers and duties of the Controlier of Examinations—{1)
‘The Controller of Examinations shall be a whole time salaried officer of the
University and -shall be 'appoin.ted. by me_Syn(iicate-for a period of four years from
the date on which he enters upon his office or till he completeé the age of fifty-six
years, whichever is earlier and on such terms and conditions as may be prescribed
by Statutes: R '
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. Provided that, the first Controller of Examinations shall be appointed by the
Government on the basis of the conditions determined by the Government.

_ (2) The person appointed as Controller of Bkaminations shatf be
- eligible for reappomtment for one more period subject to the provxslons
msub-sectmn (.- )

(3) The Controller bf Examinations shall - exercise such powers and
perform such duties under this Act or as may be prescribed by Statutes made
thereunder or assigned to him, from time to time, by the Vice-Chancellor.

17. Appointmént, powers and duties of the Cyber Controller—(1) The
Cyber Controlier shall be a whole time salaried officer of the University and shall
be appointed by the Syndicate for a period of four years from the date on which -
he enters upon his office or till he completes the age of fifty-six years, whichever
is earlier and on such terms and conditions as may be prescribed by Statutes:

Provided that, the first Cyber Controller shall be appointed by the
Govcrnment on the basis of the condmons determined by the Government.

(2) The person appomted as Cyber Controller shall be eligible for
reappointment for one more period subject to the provisions in sub-section (n.

(3) The Cyber Controller shall exercise such powers and perform such -
- duties under this Act or as may be prescnbed by Statutes made thereunder or

" assigned to him, from time to time, by the Vice-Chancellor.

18 Appo:ntmcnt, powers and duties of the Dircctors of Regional
Centres—(1) There shal! be four Regional Centres of the University for academic
purposes in four centres as determined by the Government on the recommendatmn -
of the Umversxty ‘

{2) Every Regional Centre shall have a Director.
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(3) The Syndicate shall appoint a person as the Director of the Regional
* Centre as may be prescribed by Statutes and he shall be a whole time ofﬁcer of
the Umvcrsuy

- Provided that, the ﬁrst Director in the Reglonal Centres shall be appomted
by the Government from the Universities established in the State by an Act of the
State or teachers from the Government or Alded Colleges on deputation basis.

(4) The term of service of the Dlrector in the Reglonal Centre shall be
equal to the term of service of teachers of the University.

_ {5) The powers, duues, salary and condmons of service of Director of the
Reglona] Centre shall be as may be prescnbed by Statutes.

19 Other officers. —The appointing authonty, method of appomtment, salary -
and condmons of ser\uce powers and dutles of other officers of the Umvcrsxty
shall be as may bc prescnbed by Statutes. '

CHAPTER 4
AUTHORITIES OF THE UNIVERSITY

20. Authorities of the Umvcrs:ty—’[he foliowmg shall be the Awuthorities

of the Umvers:ty name]y e .
~ oL

(i) The Senate; i
(i) The Synd_icate; |

(iii) The Academic Council;

(iv) Tt_ne Finance Council; |

. {(v) The Cybe;' Council'

(v1) Thc Board of School of Stud:es, and

such other bodles of the University as may be des:gnawd by Statutes to be the
authonues of the University.
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21. The Senate—The Senate shall consist of the foliowing inembers,
namely:-— ' ‘

Ex-officio Members:
(i} The Chancellot;
(ii) The Pro-Chancellor; |

(iii) The Vice-Chancellor:

_ (iv) The Secretary to Govemment.in-charge of the Higher Education
Department or an officer not below the rank of a Joint Secretary to Government
authorised by him; ' ' : :

(v) The Secretary to Government in-charge of the 'Finance

Department or an officer not below the rank of a Joint Secretary to Government -

authorised by him;

. (vi) The Secrethry to Government in-charge of the General Education
Department or an officer not below the rank of a Joint Secretary to Government
authorised by him; - : '

(vii) The Seéretary to Government in-charge of the Labour and Skills -
Department or an officer not below the rank of a Joint Secretary to Government-

* authorised by him;

_ (viii) The Secretary to Government in-chargef of the Electronics and
Information Technology Department or an officer not below the rank of a Joint

Secretary to Government authorised by him;

(ix) One member, proposed by the Syndicate or Syndicate of al
Universities in the State; : :

(x) One member, proposed by the Syndicate of Higher Education
. Council; ' '

(xi) The Pro-Vice-Chancellor;
(xii) The Director of Collegiate Education;
(xiii).'l'he Director of Tephni_cal Education;

oy
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* (xiv) Head of Labour Dep.amnent;’
(iv) The Directors of .Regional Centres;
(xvi) The Head of School of Studies.
Nominated Meﬁbers& | | |

_ (i) Six eminent persoms, nominated by the Government from the
fields of education, industry, agn'cultﬁre, labour, information technology, art,
literature, culture and sports, of whom one shall be from the Scheduled Cést.e or
Scheduled Tribes and one shall be a woman;

_ (ii) Three emment persons nmmnated by the Chancellor from the '
field of hlgher educatlon

(ii) Onc person each, nomiﬁated by the Government from among the -
teachers in regular service, employées and registered stadents of the University.

22. Reconstitution of the _Sénatc.——{l) The Senate shall be reconstituted in_ '
every four years.

(2) The term of office of mcrnbers of the Senate other than ex-officio
members shall be co-terminus with the term of the Senate.

(3) Any person who becomes a member of the Senate be virtue of his
office shall ceased to be a member of the same on.termination of such office: . '

Provided that, the authority concerned may nominate a person in lieu of a
member so relieved from the Senate. '

.(4) Where the vacancy of a nominated member 6ccurs' prior to the
reconstitution of the Senate, the authority concerned shall nominate a pcrson to
such vacancy: o K 4,

Provided that the term of office of a member so nominated shall be for the
: rémaunng period of the term of office of the member in whose place tie has been
nominated.
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{5) The Vlce-ChanceHor shall take steps to reconstitute the Senate, three
months prior to the. expnanon of the term of the Senate.

(6) The University shall by notification constitute the Senate.

{D A member of the Senate shall be eligible for allowances as may be -
prescribed by Statutes, .

23 'Meetings of the Senate.f{l) The Senate shall meet once in a year:

Provided that, the Chancellor shall have. the authonty to convene'
a meeting of the Senate at any time.

{2) The Vice-Chancellor shall, in consultation with the Chancellor
convene the meeting of the Senate.

3 The Chancelior shall preside over the meeting of the Senate:

_ Prov:dcd that, in the absence of the Chancellor, the Pro-Chancellor shall
presxde over the meeting with the peimission of the Chancellor,

(4) The quorum for a meeting of the Senate shall _be one third of its total
inembers:
Provided that, such quorum shall not' be required for- convocation of the

: University or a meeting of the Senate held for the purpose of confemng degrees,
" titles or other academic distinctions. _

(5) The procedures of the meeting of the Senate shall be as may be
prescnbed by Statutes.

24. Powers and duties of the Senate~—The Senate shall be the soverelgn
aut.honty of the Umvers:ty The Senate shall give advise required for formulaUng
policy of the University. The other powers and duties of the Senate shall be as
may be pmcnbed by Statutes. '
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25. The Syndicate—The Syndwate shall’ conmst of the followmg members,
namely:—
Ex-officic Members:
@ The Vlce-Chancellor

(ii) The Secretary to Govemment in-charge of the Higher Educanon
Department or an ofﬁcer not below the rank of a Joint Secretary to Government
"nominated by him; -

_ (iii) The Se;:retary to Govémment in-charge of the ' Finance
Department or an officer not below the rank of a Joint Secretary to Government
nominated by him; :

(iv) The Pro-Vice-Chancellor;
Nominated Members:

(i) One person nominated by the Vice-Chancellor from among the
Heads of School of Studies as may be prescribed by Statutes; '

(i) Eigﬁt eminent persons nominated by the Gov’eniment from the
 field of higher education, labour ard industry, of whom one shall be from the _
Scheduled Caste or Scheduled Tribe: and one shall be a woman.

26. Reconstitution of tbe Syndlcate.—(l) The Syndlcate shall be
reconstituted in every four years. '

(2) The term of office of the members of the Syndicate other than
ex-officio members shall be co-terminus with the term of the Syndicate.. '

{3) A person who has become a member of the Syndicate by virtue of his
. office shall cease to be a member of the same on the termination of such office.

(4) Where the vacancy of a nominated member occurs prior to the
reconstitution of the Syndlcate the authority ccmcerned shall nominate a petson to -
such vacancy: _

Provided that, the term of ofﬁc.e of a member so nommatcd shall be for the
remaining penod of the term of office-of the member in whose place he has been
nominated. .

115!2021-.-
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(5) The Reglstrar shall take steps to reconstitute the Syndicate three
months prior to expiration of its term.
(6) “The University shall, by notification constitute the Syndicate.

(7 A member of the Syndlcate shalt be eligible for allowances as may
be prescnbed by Statutes.

27. Meetmgs of the Syndlcate — Thc Syndlcate shall meet once. in two
months: :

. Provxded that, the Vice-Chancellor shall have the authonty to convene a
meeting of the Syndicate at any time,

(2) The Vice-Chancellor shall preside over the meetings of the
Syndicate: ' : . '
- Provided that, in the absénce of - the .Vice-Chancel'lor, the Pro-Vice-

~ Chancellor shall preside over the meeting with the pemussmn of the Vice-
Chancellor. ' :

(3) The Registrar ‘shall convene the meeting of the Syndicate at such
place, date and time upon the direction of the Vice-Chancellor,
(4) The quorum for the meeting of the Syndicate shall be six. -
(5) The procedures for the meeting of the Syndicate shall be as may be
prescribed by Statutes. . _ o
28 Powe'm. and duties -of the Syndicate—(1) The Syndicate shall be the
chief executive body of the University. _ 7 '
{2) Subject to the provisions of this Act and Statutcs. made thereunder,
the executive functions of the University, including the general superintendence

and control over the assets, liabilities, revenue and immovable and movable
properties of the University shall be. vested in the Syndicate,
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(3) Subject to the provisions of this Act or rules, Statutes or Regulations
issued thereunder, the Syndicate shall have the following powers, namely:-—.

(i) to create teaching, non-teaching, academic and ministerial posts
and to determine conditions of service, qualifications and method of appoirntment
to such posts, subject to the orders issued by the Government from time to time
for the purpose of academic activities of the University;

(ii) fo hold and conirof funds and movable and immovable properties
of the University;

(iii) to direct for the management and control of all movable and
immovable properties transferred to the University by rhe Government;

(iv) to accept endowments bequests donau:ms and movable and
immovable propérties on behalf of the Umversnty, '

(v) to receive funds for collaboration programmes from forcxgn
agencies subject to the rules and nagulauons of the Ceniral Government and the
State Government in that behalf; ' ‘

(v1) to make Ordmances in conforrmty with -this Act and Statutes
made thereunder ‘and to amend or repeal the same;
_ (vii) to recognize acaclemic institutions for courses of study and to
~ suspend or withdraw such recogmtmn ' '

~(viii} to pr0v1de control over gtudents;

~ (ix) to control and regulate admtsswn of studcnts to various courses :
-of study in Regional Centres and Study Centres of the University;,

“(x) to determine with regard to the awarding of dégmes to students
' subjcct to the prov1s1ons of ﬂus Act or tules, Statutes, Ordmances or Regulatmns

made thereunder,
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(xi) to detenmne the fees payable to the Umversnty and to demand
and receive such fees; .

(xii) to prepare and approve budget of the Umversny subject to the
pr0v1s1ons in the Statutes,

(xiii) to suggest form, custody "and use of common seal of the
University; ‘
(xiv) to arrange for and direct the investigation into the affairs of

Regional Centres and Study Centres and to ensure infrastructure: facility, academic
performance, academic and administrative resources for their efficiency and to

‘control and regulate the activities of teachers, other academic employees non-

teaching employees and other employees;

(xv) to exercise such powers and perform duties under this Act or as
may be prescribed in Statutes or Ordinances made thereundet.

.29, The Acadenuc Council—(1) The Academic Counml shall be the
pnnclpal academic body of the University responsible for the maintenance of :
standards of teaching, education, trammg, research and examinations.

(2) The Academic Council shall consist of the followmg members,
namely:—

Ex-ofﬁcio_Membem:
(i) The Vice-Chaneellor— Chairman;
(ii) The Pro-Vice-Chancellor;
(m) The Directors of Regxonal Centres;

(1v) One member proposed by the members of the Synd:cate of
Higher Education Council from among themselves.

Nominated Members:

(i) Three persons each from among various categories of teachers of
the Unxvers:ty in School of Studies nommated by the Syndicate as may be
prescnbed by Statutes;
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. (ii) Two persons selected by the Syndlcate from among the normnated
members of the Syndicate; CE

~ (iii) Two eminent persons nommated by the Syndicate from dlstance
education field; :

(iv) Seven eminent pérsons from various fields nominated by. the
Syndicate on recommendation of the Vice-Chancellor, of whom one shall be from
the Scheduled Caste-Scheduled Tribes and one shalil be a woman: -

Provided that, they shall not be teachers or employees of the University;

(v) One emment person from the h1gher educatlon field nominated
by the Chancellor. :

 30. Meetings of the Acade_mfc - Council-—(1) The Academic Council shall
meet once in six months as determined by the Vice-Chancellor in such place, date
and time. The Registrar shall be the Secretary of the Academic Council and -
shall convene the meetings at such place, date and time as determined by the
Vice-Chancellor. The meetings of. the Academic Council shall preside over by-
the Vice-Chancellor and®in the -absence of the Vice-Chancellor the Pro-Vlce-
.Chancellor shall preside over:

Prov1de‘d that, the Vice-Chancellor may as he deems necessary convene a
meeting of the Academlc Council,

(2) The quorum for the meeting of the Academlc Council shall be
one-third of the total number of members.

_ (3) The procedures of the meet.mg of the Academlc Council shall be as
may be prescribed by Statutes,

31. Term of office of membeis of the Academic Councd—The term of .

office of the nominated members of the Academic - Council  shall be two . '

consecutive academic years and the same shall terminate at the end of the second
~ academic year. The term of office of -other members of the Academic -Council
shall be co-terminus with the office they hold in the University or such authority
. of the University. The nominated members of the Academic Council shall be eligible
for renomination. The Registrar shall lakﬁel step for the reconstitution of the
~ Academic Council, thiree months prior to the expiration of the academic year, -
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32. Powers and duties of the Academic Council—The Academic Council
shall have the following powers and duties subject to the, provisions of this Act
and Statutes made thereunder, nameély:—

{i) to supervise academic matters of the University and to give
guidelines for teaching, education, mslructlon research and training as ‘may be
necessary; : :

* (ii) to determine scheme and syllabus of various courses of study
conducted by the University and to examine self study materials and to approve
with or wnt.hout necessaxy changes, ‘

(iii) to glve approval to research subjects and research schemes;

~ (iv) to prescribe academic qualification for reg1s_tenng courses of
study; '

(v) to examine certificates, diplomas, degrees, post graduate degrees
and other academic distinctions of other Universities;

(vi) to detenmne criteria for recognition of academic’ msutuuons and
to recommend the Syndicate for its recognition; _ _

(vii) to determine Study Centers and to fecommend the Syndieate for
its recognition; : -

(viii) to formulate suitabie pro_;ects for the academlc purpose of the
Umversny and to give necessary advice to the Syndlcate ,

(1x) to take necessary. steps in matters of general academic interest
either suo moto or on the request of School of Studies, Syndicate, Finance

Council or Vice-Chancellor, as the case may be;

(x) to make Regulation; under the provisions ‘of this Act and
Statutes and Ordinances made thereunder and to amend or repeal Regulations;
(xi} to exercise such other powers and to perform such other duﬁes as’

may be assigned to it under thls Act or rules, Statutes, Ordinances or Regulations _
made thereunder
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3. The Finance Council—(1) The -Finance. Council shall take decisions on
all-financial matters subject to the provisions of 'this Act and rules, Statutes and
~ Ordinances made thereunder and submit suggestions. ‘

(2) The Einance Council shall consist of | the following members,
namely:— ' : :
Ex-officio Members:-

(i) The Vice-Chancellor — Chairman;
(ii) The Secretary to Government in-charge of the Higher Education .

Department of the Government or an officer not below the rank of Joint Secretary
to Government nominated by him;

(i) The Secretary to Government in-charge ‘of the Finance
Department or an officer not below _thé rank of Joint Sgcretary to Government
nominated by him; '

(iv) The Pro-Vwe—ChancelIor

" {v) The Finance Officer — Ex-officio Secretary
Nommated Members:

(i) A member nommated by the Syndicate from the Senate;
_ (ii) A member nominated by the Syndicate from the Academic

Council; : :
'-ﬁ . . . .

(iii) Two members selected by the Syndicate from among the
- nominated members of the Syndicate. '

34, Meetings of the Finance Council—(1) The Vice-Chancellor shall preside:
~ over the meetings of the Fin‘anée.Cphnci_l. The Vice-Chancellor shall direct the
Finance. Officer to convene the meeting of the Finance Council at such place, date
and time as deems n@cessary. The quorum for the meeting shall be five.

(2). Tﬁe Syndicate shall ‘consider all financial matters onl_y -after
cons1derat10n by the Finance Council. :

-(3) The procedures of the meeting of the Finance Council shall be as _
. may be prescribed by Statutes. '
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35. The teqn' of office of members of the Finance Council—The term of
office of nominated members of the Finance Council shall be two years from the

date of nomination. The term of office of members other than ex-ofﬁci@ members
of the Finance Council shall be co-terminus with the office they hold in the

~ University or such authority of the University. The Finance Officer shall take step

to reconstitute the Finance Council three months prior (o the expiration of the term.

36. Powers and duties of the Finance Council—Subject to the previsions of
this Act and Statutes' made thereunder the Finance Council shall have the _

following powers and duties, namely:—

(i) to prepare suitable projects for the development of the University and
to submit to the Syndicate for approval; '

" (ii) to scrotinize the expenditure not ingluded in the budget before
incurring it and submit to the Syndicate for approval; - :

. (iii) to examine the a:mua]_accounts'and_ financial estimates prepared by
the Finance Officer and submit to the Syndicate for approval with necessary
modification; o ' ' '

(iv) to determine limit of the. récurring and non-recurring sums that may

" be expended each year on the basis of the assets and income of the University and

submit to the Syndicate for approval; .
(v) to assist the Syndicate for the preparation of annual budget of the -
University; . . ' : ‘

{(vi) to exercise such powers and perform duties under this Act or rules, *

Statutes, Ordinances or Regulations made thereunder.

37. The Cyber Council—(1) The Cyber Council shall prepare projects and

methods through modem technological methods for the manner of tcaching,'

examination, evaluation and declaration of result in various courses of study of the
University and with regard to the awarding of certificate, diploma, degree, post
graduate degree and other academic distinction, subject to the provisions of this ,
Act and rules, Statutes, Ordinances and Regulations made thereunder. '
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(2) The Cyber Council shall 'coﬂsist of the following members,
namely:— '
Ex-officio Members:

(1) The Vlce-Chancellor— Chalrman

(u) The Pro-Vlce-Chancellm
Nominated Members: . .

(1) The Cyber Controller— Ex-officio Member Secretary;

(ii) One person nommated by the Vlce-Chancelior from the Du'ectors of
Regional Centres :

(111) Two persons selected by the Syndxcate fmm among the nommated
members of the Syndicate;

(iv) Two experts from the. field of i:xfonnaﬁon technology especially

related to the education nominated by the Syndicate ' on the recommendation of

the Vlce-Chancellor

38, Meetings of the Cyber Council—(1} A meetmg of the Cyber Council
shall be convened once in six months. The Cyber Controller shall convene the
meetings of the Cyber Council. The Vice-Chancellor :shall preside over the _
meetings of the Cyber Council: ' "

Provided that, the Vice-Chancellor may direct the Cyber Controller to
convene a meeting of the Cyber Council at such place, date and time as he deems
necessary. '

(2) The quorum for the mee tmg of the Cyber Counc:l shall be one-third
of 1ts total number of members. '

(3) The procedures for meetmg of the Cyber Council shall be as may be
prescribed by Statutes.

115/2021. .
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39 The term of office of members of the Cyber Council—The term of

- office of nominated members of the Cyber Council shall be two years from the
date of nomination. The term of office of the ex-officio members of the Cyber
Council shall be co-terminus with the office they hold in the University or such

~ authority of the University. The nominated members of the Cyber Council shall be
eligible for renomination. The Cyber Controller shall take steps to reconstitute the
Cyber Council three months prior to the expiration of the academic year.

40. Powers and duties of the Cyber Council —The powers and duties of the
Cyber Council shall be as may be prescribed by Statutes, Ordinances and
Regulations. .

41. Schools of Study.—(1) There shall be such Schools of study as
determined by the University from time to tirne and each School of Studies shall
- have a Head of School of Stdies. Each School of Studies shall formulate
courses of studies in subjects relating to such school, The Syndicate shall appoint
Head of School of Studies in the manner as may be prescribed by Statutes,

(2) There shall be the following Schools of Study in the University,
namely:;— ' -

@) School of Humanities and Soc;'a] Scieﬁce; |

(i)  School of Science';l

(ifi)  School of Languages; _ _

(iv)  School of Business Studies and Public Policy;

(v} School of Commumications and Information Scien;:e;

(vi)  Schoof of Interdisciplinary de Transdisciplinary Studies;
(vii) School of Vocational _]_?;iucati'on and Training;

(viii) Schoﬁl of Law and Bu:iness Studies; A '

(ix) - School of Public Admi-nistrali_oﬁ and Policy Studies;

{(x)  Other Schools established by Statutes, _
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{3) The headquarters of the Schools of Study shall be at the headquarters

‘ of the Umversxty

(4) Schools of -Study may be established in Regibnﬁi Centres for the
academic convenience of the University. '

'42. The Board of School of Studies.—(1) There shall be a Board of School
of Studies for each School of Studies subject to the provisions of this Act and

‘Statutes and the Board of School of Studies shall hold supervision and conu'ol

over all academic and adnumstratwe matters of such School of Studies.

{2} The Board of School of Studies shall consist of the followmg
members, namely:—

- Ex-officio Membets:

(i} The Head of School of Studies— Chairman;
(i) The !Head of each. course of study in the Schools of Study.
Nominated Members: - ‘ '

(i) One person each nominated by the Vlce-Chancellor from teachers of
each course of study in Schools of Study;

' (ii) Five experts co-opted by the Vice-Chancellor for the academic
assistdnce of Board of School of Studies, in relation to various courses of study.
43, Meeangs of the Board of School of Studies. —(1) Each Board of School

of Studies, shall convene meeting at least twice in an academic year. The Head of
School of Studies shall convene the meetings of the Board of School of Studies.

- The Head of School of Studies or the person holding the charge of the Head shall

preside over the meetings of the Board of School of Studies:
- Provided that, the Vice-Chancellor may direct the Head of School of Studies

" 10 convene a meeting of the Board of School of Studies at such place, date and

time as he deems necessary and such meetings shall be premded over by the Vice-
Chancellor.
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(2) The quorum for the meeting of the Board of School of Studies, shall

be one-third of its total number of members. The procedures of the meeting of the
Board of School of Studies shall be as may be prescribed by Statutes.

44. Term of office of the members of the Board of School of Studies. -¥'I'he
term of office of the nominated members of the Board of School of Studies shall
be two years from the date of their nomination. The nominated memibers and the

co-opted members of the Board of School of Studies shall be ehglble for further
normnatlon or co-option, as the case may be,

45, Powers and duties of the Board of Schaol of Studies.—( 1) Each Board
of School of Studies shall give recommendation to the Academic Council in
respect of all academic. and administrative matters 1ncludmg the syllabus of
courses of study, study materials, method of instruction, model of question paper
and method of evaluat_]on_ in relation to such School of Studies .suhject to the
provisions of this Act and Statutes. ‘

(2) The other powers and duties of the Board of School of Studies shall

be such as may be prescribed by Statutes and Regulatmus

46. Other authorities of the Umvemty.--_—(l) The University may, subject 10
the approval of the Senate and the Syndicate establish any other authority.

{2) The powers and duties of ‘such ‘authorities shall be as may be
prescribed by Statutes,
CHAPTER 5 _
APPOINTMENT OF TEACHERS, OFFICERS AND EMPLOYEES
47 Posts in the Umvens'.rty ~—(1) The Syndxcate shall create vanons posts .
required for the headquarters of the University, Regxonal Centre, Study Centre,
academic institution and School of Studies and 1o deterrmne its qualification,

method of - appointment and oondmons of service with the approval of the
Govemment :
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(2) The distance education, contiﬁuing education and private registration -
which were under the jurisdiction of the Kerala University, the Calicut University,
the Mahatma Gandhi University and the Kannur University established under the
provisions of the Kerala University Act, 1974 (17 of 1974), the Calicut University
Act, 1975 (5 of 1975), the Mahatma Gandhi University Act, 1985 (12 of 1985) and

 the Kannur University Act, 1996 (22 of 1996) respectively shall be separated and
excluded from such Universities and be vested and brought under the
jurisdictional limit of this University. The teachers, officers, employees, non
teaching employees and other employees in regular service of the University who
“are likely to lose their post as a result of such vesting and jurisdictional limit and
possess qualification specified for such posts shall have the right to permanently
be appointed, by option, to similar posts in various categories to be created in the
University, till such date as fixed by the Syndicate, by protecting the conditions of
service they have been availing and enjoying in the parent Universities.

(3) The Syndicate may appoint persons having quahﬁcatlon specified from
the Kerala University, Calicut University, Mahatma Gandtii University or Kannur
Umversxty on deputation basis until the completion of appointment procedures by
option under sub-section (1) to fill the vacancies in various: posts created in the
Umvers1ty ' -

(4) After the complenon of appomtment by option to posts created in the
_Un1ve1;s1ty, the Syndicate shall constitute a selection committee for the purpose of
making appointment to the remaining vacant posts except the posts to which
appointment to be made through the Kerala Public Scmce Commission: |

_ Provided that, the Syndicate may, on deputatmn bas:s appomt persons
havmg specific qualification to any such posts where vacancy arise.

(5) The constitution - of the selection committee shall be as may be
p:escnbed by Statutes.

(6) ‘The Syndicate shall make appointments based on the
_ recommendation of the selection committee. :
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(7). The qualifications, method of appointment, conditions of service of
the posts created in the University shall be as may be prescribed by Statutes.

48. Temporary appointments in the University —(1) The Syndicate shall
have the power to create necessgary tempdrary posts for the smooth functioning of
the University and to make appointments té such posts for a period of one year
from the date of commencement of this Act.

(2) The Syndicate may fix the qualifications, method of appointment and
conditions of service to such temporary posis.

(3) Where such tcmpofary posts are to be created permanently in the
University, approval from the Government for that shall be obtained and the
qualification, method of appointment and copditjons of service to such posts shall
be as may be prescribed by Statutes. '

‘ - CHAPTER 6 _
STATUTES, ORDINANCES, REGULATIONS AND ORDERS:

49. Statutes—Subject to the provisions of this Act, Statutes may provide
for all or any of the following matters, namely: — '

(i) salary, conditions of service, powers and duties of the Vice-
Chanbellor; '

(ii) appointment, method of appointment, qualifications, conditions of
sgarﬁce, powers and duties of Pro-Vice-Chancellor, Registrar, Head of School of
Studies, Finance Officer, Controller of Examinations, other officers, teachers,
academic employces, non-teaching employees and other employees of the
University; ' o

(i) service, discipline, dispute, E:ension. provident fund and insurance of
officers, teachers, academic employees, non-teaching employees and other
emﬁldyees of the University; o :

@iv) constitution,'powers and duties of the authorities of the University
not expressly provided inr this Act; '
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(v) procedure for appointment,' selection, nomination and co-option'of
members of the authorities, bodies or various councils of the University and all
such other matters, relatmg to these authormes, bodies or various councils, as may

" be necessary or desirable;

(vi) manner of filling vacancies among members of any authoﬁﬁes,’
bodies or various oounclls unless otherwise specified in this Act;

(vii) provisions for quuahfymg members of the authorities, bodles or
various councils of the University;

(viii) recognition, suspension and cancellation of academic institutions;

(ix) manner of awarding certificates, diplomas, degrees' post graduate
degrees, titles, research degrees and other academic distinctions and for
conducting convocation;

(x) any matter as may be prescribed by Statutes or which is necessary to
glve effect to the px;owsmns of this Act.

50. Procedure for making Statutes.— (1) N'otwith'standing anything cont‘ained'
in this Act, the Government shall make the First Statutes of the University.

{2) The Syndicate may, from time to time, make new or additional
Statutes and may amend or repeal Statutes referred to in sub-section (I):

Provided that, the Syudicate shall not propose. the draft of a Statute or of an
amendment to a Statute affecting the status, powers or comstitution of amy
authority of the University until such authority has been given an opportunity of ‘
expressing an opinion upon the proposal and any opinion so expressed shall be in
writing and the same shall be con31dered by the Syndlcate

_ 3 Every Statute passed by the Syndicate shall be submitted to the
Chancellor who may give or withhold his assent thereto or send it back to the
Syndicate for reconsideration.

(4) No Statute passed by the Syndicate shall be valid or shall come into -
force until assented to, by the Chancellor.
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51. Ordinances.—(1) Notwithstanding -anythjng contained in this Act, the
Vice-Chancellor shall make the First Ordinances of the University with the
previous sanction of the Government.  +

(2) The Syndicate ma_y amend ofglrepeal the Ordinances referred to in sub-
section- (D).

_ 3 Subject to the conditions prescribed by or under t.hls Act, the -
_ Syndxcatie may make Ordinances, for all or any of the following matters, namely:—

(i) provisions under which students shall be admitied to courses of
study and 'to the examinations of the University and eIigibility for the award of
ceruﬁcate diploma, degree, post graduate degree, research degree and other
academic distinction;

. (ii) fees for enrolment of students for attending such courses of study -
conducted by the University and for admission to examinations for certificates,
dip]on_ias, degrees, post-graduate degrees, research degrees and other academic
distinctions, and for registratibn of graduates and any other type of fees;

(111) the pm\nsmns governmg the appomtment, powars and duties of
examiners;

(iv) the conduct of examjﬂations and other tests and the manner iu_
which the candidates may be assessed or examined by the examinerS'

(v) the mode of execution of contracts or agreements by or on behalf
the University;

(vi) all other matters which, by or under this Act or Statutes are to be,
or may be, provided by Ordinances;

(vii) generally, all ‘matters which in the opinion of the Syndlcate
necessary for the exercise of the powers conferred or performance of duties on any
authority, body or various councils of the University under this Act or Statutes.

kN
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52. Procedure for making Ordinances.—The Syndicate may make, amend or
repeal Ordinances in the manner hereinafter provided, namely:—

(1) no Ordinances concerning matters referred to in section 51 or any other
atter connected with the maintenance of the standard of teachmg or
' examinations in the University, shall be made by the Syndicate unless a draft
thereof has been considered by the Academic Council;

(n) the Syndscate shall not have the power to amend any draft proposed
by the Academic Councxl under clause (i) above mentioned:

Provided that, the Syndlcate may return it to the Acadenuc Council for
_ reconsideration, in part or' in whole together with any amendments which the
- Syndicate may suggest. '

(iii) All Ordinances made by the Syndicate shall have effect from
such date as it may direct. All Ordinances shall be submitted to the Chancellor for
infonngﬁon; 'I.'h.e Chancellor shall have the powéf to direct the Syndicaté Wlthln
four weeks of the receipt of the Ordinances, to suspend its operation and he shall,
as soon as possible, inform the Syndicate of his objection‘ to it. He may, after
receiving the comments of the Syndicate either withdraw the order suspending the
Ordinances or disallow the Ordinances and his decision shall be final.

53. Regulations.—(1) Subject to the provisions of this Act and the rules,
" Statutes aﬁd Ordinances made thereunder, the Academic Council may make
‘regulations in the manner prescribed by Statutes, providing for all or any of the

following matters, namely:—

(i) scheme and syllabus of course of study, prepafation of self'study

’ inawrials and conduct of examinations;

152021
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(i) number of actual _days of teaching for course of study,

holidays, vacation and academic penod

(iii) recognition of examinaljons, certificates, diplomas, degrees, post-graduate
degrees, research degrees and other academic distinctions of other Universities as
equivalent to the examinations, certificates, diplomas., degrees, post-graduate

degrees, research degrees and other academic distinctions of this University;

(iv) all other matters which under the provisions of this Act and Statutes
and Ordinances made thereunder are to be, or may . be, prescnbed by the

Regulauons

(2) Al Regulations made under this Act shall have effect from such
- date as the Academic Councxl may direct, but each Regulauon $0 made shall be

reported before the Syndlcate in its succeeding meeting.

54. Onfars._Any authonty or bodies shall have the power to make orders.
not inconsistent with this Act and rules, Statuteé, Ordinances or Regulations made
| thereunder for the working and guidance of all the bodies constituted under the
provisions of this Act and rules, Statutes and Regulations made thereunder and for
reguliting the procedure and conduct of -i;usiness of the meetings of any authority

of the University,

55. Publication in tbc Gazette —All Statutes, Ordinances and Regulations

made under this Act shal] be published by the Umversaty in the Gazette,
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CHAPTER 7

FINANCE

56. The University Fund—(1) One consolidated fund by name " the Sree
Narayanaguru Open University Fund " shall be constituted for the University and
shall be utilised for the purposes laid down and.in the manner prov1ded in this Act
and Statutes, Ordinances and Orders made thereunder.

{2) The following shall be credlted to the Umversity Fund, namely:—

(1) all income, grants, or loans received from the Govemment, the
Government of India, University Grants Conumssmn and from other agencies of
the Government;

_ (i) all gift items, donations, endowments or other misce!laneoﬁs
receipts made by private person, institution, public trust or private trust;

(iii) all incomes, fees and all income such as rents and profits
derived from properties and funds vested in the University;

"(iv) amount borrowed by the University;
(v) all amount recewed from any other source.

3 All moneys in the University Fund shall be deposited in Govemment
freasury or State Bank of India or its subsidiaries within such limit as may be
fixed by the Syndicate. '

(4) The University may invest such part of the money in the Umversxty
Fund, as it may deem fit, in Govemnment securities or securities guaranteed by the

Government of India.

(5).The custody of the University Fund, the payment of money therein,
the withdrawal of money therefrom and all other ancillary matters shall be
regulated by Statutes and Ordinances made in that behalf.

- (® The Umversuy Fund shall be used towards meeting the expenses of
the University mcludmg expenses incurred in the exercise of its powers and.
discharge of its duties under this Act.
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57. Budget—(1) The annual budget estimates along with the financial
statements of the University for ensuing financial year shall be approved by the
Syndicate.

(2) The copies of ﬁnancial_ estimate or statements as approved by the
Syndicate shail be forward_ed to the Government,

(3) The financial year of the University shall be same as that applicable
to the Government, o

58: Annual aoconnﬁ,v—(l) The annual accounts of the University shall be
prepared by the Finance Officer under the direction of the Syndicate and shall
submit it to the Government for audit purposes.

(2) The Syndicate, shall publish the annual accounts together with the
annual report thereon and copies of such accounts and audit report shall be
submitted to the Government. '

(3) The Govemnment shall appoint auditors to conduct the audit of
-accounts of the University and the institutions under the management of the
University at regular intervals. ' '

. (4) The funds being received by the University through sources other than
the Government, shall be subject to audit as may be prescribed by the funding
agency coricerned. ' '

(5) The auditor shall maintain continuous audit of the accounts of the
University and may, after giving due intimation, conduct local audit of any
institution under the management of the University. '

{6) The University shall bear the €xpenses of the audit as fixed by the
Government, ' ‘ :

- (7) After completing the audit for a yéar or for any short penod or for any
transaction or series of transactions, the auditor shall sent a report to the
University and a copy thereof to the Govemnment. ;



43

(8) The University shall plaoe the annnal accounts together with the audit
report thereon before the Syndicate and after receiving the approval of the
Syndicate, the same shall be submitted to the Govemment on or before the first .
day of March of the succeedmg year. '

(9) Immediately on receipt of the annual report under sub—sect:on (8), the
Government shall, cause the same to be laid on the Table of the Legislative '
Assembly, if it 1s in session, and if it is not in session, it shall be caused to be laid
in the next session immediately following the receipt of such accounts.

(10) The auditor shall, in the report under sub-sectjon (7) specifically state
all cases of -irregular, illegal or improper. expenditure or of failure to recover
money or other property due to the University or of a loss or waste of money: oz
other property thereof caused by neglect or misconduct of the officers and
gughorities of the University. ' '

(11) The auditor shall also report on any other matter related to the
accounts of the University as may be required by the_ Government.. .

(12) The University shall forthwith rectlfy any- defect or irregularity
pointed out by the auditor and report the action taken to the Government. :

59. Annual Report—(1} The annual report of the Umversuy shall be
prepared by the Registrar, as instructed by the' Syndicate, and it shall include,
among other things, the’ academic actwmes undertaken and mplcmented by
the University in the current year and shall be submitted to the Syndicate for

approval, -

(2) The copy of -annual report approved by the Syndlcate shall be
submitted to the Government and caused the same to be laid on the Table. of the
Leglslauve Assembly. if it is in session, and if it is not in session after the receipt
of such annual report, 1t shall be caused to be laid in the next session immediately

- following. '

. (3) Copy of the annual report approved by the. Syndicate shall be .
submitted to the Chancellor. : : .
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CMER 3
MISCELLANEOUS

60, Power to make Rules—(1) The Government may, by notification in
the gazette, make rules to carry out the provisions of this Axt,

(2) Every rule made under this Act shall be‘laid, as soon as may be after
it is made, before the Legislative Assembly while it is in session for a total period
of fourteen days which may be comprised in one session or in two successive
sessions, and if, before the expiry of the session, in which it is so laid, or the
session immediately following, the Legislative Assembly makes any modification
in the rule or decides that the rule should not be made, the rule shall thereafter
have effect, only in such modified form or be of no effect, s the case may be; so
however that any such modlficanon or annulment shall be without pl'BJlld.lOC to the
validity of anything previously done undgr that rule. '

. .
61. General powers of the Government over. the University—(1) Without
the prior approval of the Government, the University shall nct—

(i) divert or spend any movable or immovable properties earmarked
for any spe:cxﬁc purpose by the Government other than that for which it was
rece:ved

(i) take or 1mplement any decision resultmg in dlrect or mduect
additional financial liability to the Government

(2) Where. the University makes default in exercising powers or
performing duties as specified in this Act and the Statutes made thereunder or
where the University has not exercised such powers or performed duties
adequately, the Government may, by «conducting such enqyiry as it may deem fit,
 issue a direction to the University for proper excercise and performance of such
powers and duties and it shall be the duty of the University to comply with such
direction. :
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(3) The Governmem shall carry out audit of the accounts of the
University or its Regional Centres or Study Centres or other institutions. regularly
at such intervals under the provisions of this Act and as deem fit to the
Government, : #

62. Power of the Government to cause inspection and inquiry—1) The
Government shall have the right to cause an inspection to be made by such person '
or persons as they may direct, of the University, its Regional Centres, Study
Centres, other institutions and any institution maintained or administered by the
University, of the teaching and other work conducted by the University or under
its auspices and of the conduct of any other function of the University and to
cause an inquiry to be made in respect of any matter connected with the
admm1strauon and fi nance of the University.

2 The Government. shall, before causing an mspectlon or inquiry to be
made under sub-secuon (1), give notice in writing to the Vice-Chancellor of their
intention to cause an inspection or inquiry to be made and the Vice-Chancellor -
shall be entitled to appoint a representative of the University who shall have the
right to be present and to be heard at such inspection or inquiry.

(3) The Government -shall communicate to the University, the views of

* the Government with reference 1o the results of such inspection or inquiry and
may after ascertaining the opmmn thereon of the University, advise the University
upon the action to be taken and fix a time limit for takmg such action.

(4) The University shall within the time limit so fixed, teport to ‘the
Government the action which has been taken or is proposed to be taken on ‘the
advice tendered by the Goverliment.

&) The Govemment may, where action has not been taken by the.
University to the satisfaction of the Government within the time limit fixed, after
considering any explanation furnished or representation made by the University,
issue such directions to the University as they may think fit.

(6) The University shall either comply with the directions issued by the
Govemment under sub-section (5) or place the matter before the Chancellor for
his orders and the orders issued by the Chanoellor‘shall be final.
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(7) Notwithstanding anything contained ix sub-sections (1) to (6), if at any
time the Government are of the opinion that the affairs of the University are not
managed i in furtherance of the objects of the University or in accordance with the

provisions of this Act, Statutes, Ordinances and Regulations, or that specla] _ -

measures are nccessary fo realise the obJects of the University effectively, the
Government may indicate to the Umvers;ty any matier in regard to which they
desire an explanation and call upon the I.imvers:ty to offer such explanation within

. such time as may be specified by the Government.

® I the University fails to offer any explanation within the time
specified under sub-section (7) or offers an explanatior which in the opinion of
the Government i is unsatisfactory, the Government may issue such instructions as
appear to them to bc necessary or desirable in the circumstances of the case,

(9) The 'University shall either comply with the ‘nstruction issued by the
. Government under sub-section (8) or place the matter bxfore the Chancellor for
his orders and the orders issued by the Chancellor shall be tinal.

(1) The University shall furmsh such’ information reating to the
administration of the University as the Government may require.

63. Removal of difficulties. — Where any difficulty arises in giing effect to
the provisions of this Act, the Government may, by order published in the gazette,
do anything, which it may consider ncccssary or deems fit and no: inconsistent
with the provisions of this Act, for the purpose of removing such difficulty:

Provided that, no such order shall be issved under this section after the
expiry of three years from the date of commencement of this Act.

64. Appmva! of ccrtx'ﬁcates,. diplomas, degrees, post gradvate degrees,
research degrees and other academic distinctions awarded by the
University~—The University shall make declaration as may be aecessary in

respect of the equivalency of a certlﬁcate diploma, degree, post graduate degree,
research degree or other academic d1stmct10n duly obtained by a stndent after
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" registering in any course of study and on completion of such course of study
-conducted by this University under the provisions of this Act and rules, Statutes,
Ordinances and Regulations made thereunder, with a course of study conducted by
any University established by law and " conducted courses of study in a regular
system. Such declaration shall be considered as an approval for higher education,
employment or skill by the Government or other institutions.

65. Residence of students—~Students shall reside in accommodauons
' maintained by the Umvemty or which have been approved by the University for
. the study of students subject to such conditions as may be prescribed by Statutes.

- 66. Duties of authorities—(1) Tt shﬂl be the duty of every authority or body
or officer of the University to ensura that the interests of the Umversny are duly -
safeguarded. '

(2) Ifitis found that a damage or loss has been caused to the Univefsi,ty
by any action on the part of any authority or body or officer of the University not
in confirmity with the provisions of this Act, Statutes, Ordinances or Regulations,
made thereunder except when done in good fa:th or any failure so as to act in
- confirmity thereof, by wilful neglect or defanlt on it or his part, such damage or
loss shall be liable to be recovered from the authority or body or from the officer
concerned, as the case may be, _|cnmtly or severally, in accordance with the
procedure prescribed by Statutes.

67. Chancellor to decide disputes—If any question arises regarding the
interpretation of this Act or aﬁy Statutes, Ordinances or Regulations as to whether
a person who has been duly appointed or nominated or co-opted is entitled to be a
member of any authority or body of the University, the matter may be referred, on
petition by the person directly affected or authority or body or suc motu by the
Vice-Chancellor to the Chancellor, who shall after taking such advice as deemed
‘necessary, decide the question in consultation with the Government and such
decision shall be final. ‘

68. Protection of acts done in good faith—All acts done or orders passed in
good faith by the University or any of its officers, authorities or bodies shall,
subject to the other provisions of this Act, be final and accordingly no suit or other

11572021,
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legal proceedings shall be instituted againét Br maintained or damages claimed
from the University or its officers, authorities or bodies for anything done or
orders passed, or purporting to have been done or passed in good faith and in

pursuance of the provisions of this Act and Statutes, Ordinances and Regulations
made thereunder, '

69. Delegation of power—Subject to the provisions of this Act and
Statqtes,' Ordinances and Regulations made thereunder any officer or authority of
the University may, by order, delegate any of its powers, except the power to
make Statutes, Ordinances and Regulations to any other officer or authority of the
University subject to the condition that the ultimate responsibility for the exercise
of the powers so delegated shall continue to vest in the officer or authority
delegating them.

70. Proceedings of the Uuivergigy not to be invalidated—No act or
proceeding of the University or any aufhority or amy body shall be deemed to
be invalid at any time merely on the ground that,— :

(i) any of the members of any such authority or body are not duly elected,
appointed, nominated or co-opted or for any other reason are not available to take
office at the time of the constitution of authority or body or to attend any meeting
thereof or any person is a member in more than one capacity or there is any other

- defect in the constitution thereof or there are one or more vacancies in the offices
of members thereof: or o '

{ii) there is any irregularity in the brw:edqre of any such authority or body
not affecting the merits of the matter under consideration.

CHAPTER 9
TRANSITORY PROVISIONS

71. Nomination of first autborides.f.-l_\rot_withstanding anything contained in
this Act all the first authorities of :it!:he Uni&ersity shall be nominated by
the Govemnment as soon as, may be after the date of commencement of this Act
and may be continued for a period.of six months from the date of such nomination
or till the constitution of the said authorities in-accordance with the provisions of
this Act, whichever is earlier. -

-
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72. Matters relating to studenis who are studying and who intend to study
through distance education. or through private registration—(1) Notwithstanding
anything contained in this Act or other University laws in the State, in the case of
a student who intends to pursue admission to a course of study through distance
education or through private registration on and from the date of commencement
of this Act, such student shall not be: given admission to such courses of study in
any other University other than the University established by this Act:

Provided that, where a stuclent has registered in a course of study for
~ certificate, diploma, degree, post praduate degree, research degree or other
academic distinction in any University established in the State, such student shall
have the right to appear for the examination of the University concerned and if he
qualifies such examination, shall Lave the right to obtain certificate, diploma,
degree, post graduate degree, research degree or other académic distinction, as the
case may be, of the University concerned.

(2} Notwithstanding anything contained in this Act or Statutes or
- Regulations made thereunder, in the case of a student who has registered for a
‘course of study and are continuing the study through distance education or private
reglstration in any Umversxty in the State immediately prior to the date of
commencement of this Act, the University concerned shall have the responsibility
to make arrangements for the completion of study on the basis of the laws
applicable to the University concemed. '

73. Transitional Provisions~-(1) It shall be the duty of the first
Vice-Chancellor appointed under this Act to make arrangements for constituting
the authorities of the University within six months from the date of
commencement of this Act or such longer period not exceeding two years as the -
Government may, by notification direct.

(2) Notwithstanding anything contained in this Act and until an authority
or body is duly constituted under this Act, the first Vice-Chancellor may appoint
any officer or any body temporarily for six months or till the constitution of the
said authorities under the provisions of this Act, whichever occurs earlier, for such
period to exercise any powers and perform duties of such authorities or body.
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(3) The Government shall temporarily or permanently arrange the
- movable and immovable properties required for the establishment and functioning
of this University, Regional Centres and Study Centres from any University
established by State law or from the institutions under the control of such
University, in consultation with the University concerned on the basis of such
conditions. . e ' '

74. Repeal and Saving—(1) The Sree Narayanaguru - Open Univeréity
Ordinance, 2020 (45 of 2020) is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken under
the said Ordinance shall be deemed to have been done or taken under this Act,

STATEMENT OF OBJECTS AND REASONS

Currently only three Universities n‘arhc:ly Kerala, Calicut and Kannur offer
“academic programmes through the distance education system in the State.
The Mahatma Gandhi University had stopped the distance education since 2015,
At present approximately two lakhs students seek higher education through
distance education in the State. The Guidelines issued by the U.G.C provides for
ensuring quality of  higher education - require National Assessment and _
Accreditation Council score of 3.26 out of 4 for conducting distance education. -
The Kerala, Calicut and Kannur Universities in the State have no sufficient score
for conducting distance education. In the above circumstances, a Special Officer
was appointed by the Government fo _submitting a report regarding -the
possibilities of establishing an Open University for distance education. The
Government have examined the recommendations of the Special Officer and
considers that the establishment of an Open University is inevitable to impart
higher education through distance education and for skill development by
deviating from the educational system existing in the State, utilising modem
technological methods in all areas of knowledge at different levels. Hence it is
decided to set up an Open University by the name “the Sree Narayanaguru Open
University” with headquarters at Kollam. S o

2. As the Legislative Assembly of the State of Kerala was not in session and )
the above proposals had to be given effect to immediately, the Sree Narayanaguru
Open University Ordinance, 2020 was promulgated by the Governor of Kerala on
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the 23¢ day of September, 2020 and the same was published in the Kerala
Gazette Extraordinary No. 2182 dated 25% day of September, 2020 as Ordinance
No. 45 of 2020.

3, A Bill to replace the said Ordinance by an Act of the State Legislature
could not be introduced in, and passed by, the Kerala Legislative Assembly during
its session which commenced on the 31* day of December, 2020 and ended on the
same day itself. ' h

4. The Bill seeks to replace Ordinance No. 45 of 2020 by an Act of the
State Legislature.

FINANCIAL MEMORANDUM

Clause 56 of the Bill provides for the constitution of a Fund by name
“the Sree Narayanaguru Open University Fund”. The University Fund is
consisted with all incomes, grants and loans received from the Central
Government, State Government, University Grants Commission and other
agencies of the Government and fees of the University and some other incomes
~-and profits of the university. Sub-ciause (6) of clause 56 of the Bill provides that
the University Fund shall be used towards meeting the expenses of the university
including expenses mcurred in the exercise of its powers and perfomung its
duties under this Act,

2. The teaching and non teaching employees required for the functioning of
the University ¢an be appointed on redeployment basis from the study schools
for distance education of the Kerala University, the Calicut University,
the Mahatma Gandhi Universiy and Kannur University. An estimated annual '
recurring expenditure of rupees one crore sixty three lakhs fifty one thousand six
hgndred (1,63,51,600) as additional financial liability is expected from the
Consolidated Fund towards salary (except allowances) for the posts which are
" unavailable through redeployment. Further financial liability will be there for the
functioning of the University and for. the implementation of various projects. _
_ At present the non recurring expenditure required for acquisition of land for the
establishment_ of the University and for the construction of building cannot be
estimated. Therefore the non recurring expenditure that may have to be incurred
from the Consolidated Fund of the State through this cannot be accurate[y

estimated at this stage. '
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prescribe by Statutes, Ordinances or Regulations the manner .of conducting

teaching, training, research, examination and evaluation,

2. Itein (i) of clause 6 of the Biil seeks to empower the University to
prescribe by Statutes the manner of awarding of certificates, diplomas, degrees,
post graduate degrees, research degrees and other academic distinctions. .

3. Ttem (iii) of clause 6 of the Bill seek to empower the University to
prescribe by Statutes the conferring of honorary degrees and other academic
distinctions. : ' :

6. Item (ix) of clause 6 of the Bill seeks to empower the University to
prescribe by Statutes the manner of establishing, maintaining or abolishing the
Regional Centres, Study Centres and academic institutions.

7. Ttem (xii) of clapse 6 of the Bill seeks to -empowér the University to
prescribe by Statutes the scale of pay, qualification and method of appointment to
the various categories of posts in the University, Regional Centres and Study

8. Item (J'_rx) of clause '6 of the Bill seeks to empower the University to
prescribe the fees and other sums Payable to the University by the Ordinances,
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10. Ttem (xxvii) of clause 6 of the Bill seeks to empower the Umversny to
make Statutes, Orchnanccs and Regulanons and to amend, mod:fy or repeal the
same. :

1L Sub-clause (2) of clause 7 of the Bill seeks-to_empower the University to
make special provision for appointment, membership or admission for women,
those belonging to marginalized group or backward classes or’ Scheduled Caste or
Scheduled Tribes.

12. Sub-clause (7) of clause 11 of the Bill seeks to empower the Umversny to
prescribe by Statutes the salary payable to, and other conditions of service of the -
Vlce-Chan(.ellor '

13. Sub-clause (8) of clause 11 of the Bill seeks to empower the University to
prescribe by Statutes the sumptuary allowance,

14. Sub-clause (6) of clause 12 of the Bill seeks to empower the University
to prescribe by Statutes the manner of appointment of teachers and employees of
the University..

15. Sub-clause (8) of clause 12 of the Bill seeks to empower the University
to prescribe by Statutes the limit of financial power of the Vice-Chancelior.

16. Sub-clause (14) of clause 12 of the Bill seeks to empower the Uniﬁerslty
to prescribe by Statutes the occasions and manner of delegation of powers and
duties vested in the Vice-Chancellor to any other officer of the University
temporarily.

17. Sub-clause (4) of clause 13 of the Bill seeks to empower the University
to prescribe by Statutes the salary and other conditions of service of the Pro-Vice-
.Chancellor. '

18. Sub-clause (1) of clause 14 of the Bill seeks to empower the University to
prescribe by Statutes the terms and conditions of appointment of the Registrar,

19, Sub-clause (8) of clausc 14 of the Bill seeks to empower 1he Umverslty
to prescribe by Statutes the powers and duties of the Registrar.

20. Sub-clause (1} of clause 15 of the Bill seeks to empower the University
to prescribe by Statutes the terms and condmons of the appointment of the
Finance Officer ‘
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21. Sub-clause (4) of clause 15 of the Bill seeks o empower the University
to prescribe by Statutes the powers and duties of the Finance Officer.

22." Sub-clause (1) of clause 16 of the Bill seeks to empower the University
to prescribe by Statutes the terms and conditions of the appointment of -the
Controller of Examinations.

23. Sub-clause (3) of clause 16 of the Bill seeks to empower the University
to prescribe by Statutes the powers and duties of the Controller of Examinations.

24. Sub-clause'(l) of clause 17 of the Bill seeks to empower the University
to prescribe by Statutes the terms and conditions of the appointment of the Cyber
Controller. .

25, Sub-clause (3) of clause 17 of the Bill seeks to empower the University
 to prescribe by Statutes the powers and duties of the Cyber Controller.

26. Sub-clause (3) of clause 18 of the Bill seeks to empower the University
to prescribe by Statutes the manner of appointing the Director of the Regional
Centre. C

27. Sub-clause (5) of clause 18 of the Bill seeks to empower the University
to prescribe by Statutes the powers, duties, salary and conditions of service of
Director of the Regional Centre. :

28. Clause 19 of the Bill seeks to empower the University to prescribe by
Statutes the appointing authority, method of appointment, salary, conditions of
setvice, powers and duties of other officers of the University..

29. Sub-clause (7) of clause 2_2 of the Bili seeks to empower the University
to prescribe by Statutes the allowances payable to a member of the Senate. '

30. Sub-clause (5) of clause 23 of the_ Bill seeks to empower the University
- o prescribe by Statutes the procedures of the meeting of the Senate.

3l Claulse'24 of the Bill seeks to empower thé University to prescribe by
Statutes the other powers and duties of the Senate.
32. Item (i) under the heading Nominated Members of Clause 25 of the Bill

seeks to empower the University to prescribe by Statutes the nomination of one )
person from among the Heads of School of Studies to the-Syndicate.
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33. Sub-clause (7) of clause 26 of the Bill seeks to empower the University
to prescribe by Statutes the allowances payable to a member of the Syndicate.

34, Sub-clanse (5) of clause 27 of the Bill seeks to empower the University
to prescribe by Statutes the procedures for the meeting of the Syndicate.

35. Item (xv) of sub-clause (3) of clause 28 of the Bill seeks to empower the
University to prescribe by Statutes or Ordinances the other powers and -duties to
be pérformed by the Syndicate. '

'36. Ttem (i) under the heading nominated members of sub-clause (2) of
clause 29 of the Bill seeks to empower the University to prescribe by Statutes the
manner of nomination of teachers of the University in School of Studies.

37. Sub-clause (3) of clause 30 of the Bill seeks to empower the University'
to prescribe by Statutes the procedures of-the meeting of the Academic Council.

38. Item (iv) of clause 32 of the Bill seeks to empower the University to
prescribe by Statutes the academic qualification for registering courses of study.

39. Sub-clause (3) of clause 34 of_ the Bi-ll éeeks to empower the Univefsity !
to prescribe by Statutes the procedures of the meeting of the Finance Council.

40. Sub-clause (3) of clause 38 of the Bill secks to empower the University
to prescribe by Statutes the pmcédures for meeting of the Cyber Council.

41. Clause 40 of the Bill seeks to empower the Uﬂiver_sity to prescribe by
Statutes, Ordinances and Regulations the powers and duties of the Cyber Council.

42. Sub-clause (1) of clause 41 of the Bill seeks to empower the University
to prescribe by Statutes the manner of appointing the Head of School of Studies.

. 43. Sub-clause (2) of clause 43 of the Bill seeks to empower theUuivérsity
to prescribe by Statutes the procedures of the meeting of the Board of School of
Studies. ‘ ,

ko .
7 44. Sub-clavse (2) of clause 45 of the Bill seeks to empower the University
to prescribe by Statutes and Regulations the other powers and duties of the Board

of School of Studies.

11572021, -
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45. Sub-clause (2) of clause 46 of the Bill seeks to empower the University
to prescribe by Statutes the powers and duties of any other authority of the
University,

46. Sub-clause (5) of clause 47 of the B1ll secks to empower the University
to prescribe by Statutes the constltunon of the selection committee.

47. Sub-clause (7) of clause 47 of the Bill seeks to empower the Umversnty.
to préscribe by Statutes the qualifications, method of appointment, conditions of
service of the posts created in the University.

48. Sub-clause (3) of clause 48 of the Bill seeks to empower the University
1o prescribe by Statutes the qualification, method of appointment and conditions of
service of temporary posts in the University,

49 Hem (x) of clause 49 of the Bill seeks to empower the University to _

prescribe by Statutes any matter for giving effect to the provisions of this BilL

50. Sub-clause (1) of clause 50 of the Bill seeks to empower the Government
to make the First Statutes of the University.

51 Sub-clause (1) of clause 51 of the Bill seeks to empower the Vlce-
chancellor to make the First Ordinances of the Umvers1ty

52. Sub-clause (1) of clause 53 of the Bill seeks to empower the Academic
. Council to make regulations i in the manner prescnbed by Statutes.

33. Clause 60 of the Bill seeks to empower the Government to make rules,
by notification i in the Gazette,

54. Clause 63 of the Bill seeks to empower the Government to issue order to
remove such difficulty where any d.lfﬁculty arises in giving cffect to the
provxswns of this Bill,

55. Clause 65 of the Bill seeks to empower the Government to prescribe

conditions for residing in accomodations maintained by the University or which .

have been approved by the University for the study of students.

s
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56. Sub-clause (2) of clause 66 of the Bill seeks to empower the University
to prescribe by Statutes the proceﬂurg: for recovering such damage or loss from
any authority, body or officer of the University for the damage or loss caused to
the University by wilful neglect or default |

57. The matters in respect of Wthh Rules, Statutes, Ordinances and
Regulations may be made, or nonﬁcatlons may be issued, are matters of

" procedure and are of routine or administrative in nature. Further, the rules so made

are subject to the scrutinity of the Legislative Assembly. The delegation of
legislative power is, therefore, of a normal character.

1

DRr. K. T. JALEEL.
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NOTES ON CLAUSES

Clause 2—This clause seeks to define certain words and phrases used in the Bill.

Clause 3—This clause seeks to provide for the. establishment and
incorporation of the University by name the Sree Narayanaguru Open University.

Clause 4—This clause seeks to provide the territorial limit of the
University.

Clause 5—This clause seeks to explain the objects of the University.

Clanse 6—This clanse seeks to provide the powers and duties of the
_ Umvers:ty

Clause 7—This clause seeks to provide that the University shall be open to
all classes and creeds. -

Clause 8—This clause seeks to prov1de that the Govemor of Kerala shall be
the Chancellor of the University.

. Clause 9—This clause seeks to provide that the Minister in charge of
Higher Education in the State shail be the Pro-Chancellor of the University.

Clause 10—This clause secks to specify various officers of Vthe University.

_  Clause 11.—This clause seeks to provide for the appointment, term of office
etc. of the Vice-Chancellor of the University.

Clause 12—This clause seeks to provide for the powers and duties of the
" Vice -Chancellor.

Clause 13—This clause seeks to provide for the appointment, powers and
dul:les of the Pro-Vice- Chancellor. :

CIause 14—This clause seeks to prov1de for the appointment, powers and
duties of the Registrar, ' :

_ Clause 15—This clause seeks to provide for the appointment, powers and
daties of the Finance Officer,

Clause 16~~This clause seeks to provide for the appomtment, powers and
* duties of the Controller of Examinations.

.
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Ciause 17.—This clause seeks to provide for the appointment, powers and

. dutxes of the Cyber Controller,

Clause 18—This clause seeks to provide for the appointment, powers and
duties of Directors of Regional Centres.

Clause 19.—This clanse secks to provide for the appointing aut.hérity,
method of appointment, salary, conditions of service, powers and duties of .other
officers of the University. ' '

Clause 20—This clause seeks to _specify’ various -authorities of the
Univerzity. '

Clause 21—This clause seeks 1o specify members of the Senate..

Clause 22—This clause seeks to provide for the reconstitution of the
Senate. o '

Clause 23 —This clause seeks to provide for the meetmgs of the Senate.

Clause 24.—This clause seeks to provide for the powers and duties of the
Senate.

Clause 25—This clause seeks to specxfy members of the Syndlcatc

Clause 26—This clause seeks to provide for the reconstitution of the
Synd.lcate ' ' L

Clause 27 —This clause seeks to provide for the meetings of the Synchcatc

CIxuse 28 —This clause secks to provide for the powers and duties of the
‘Syndicate,

Clause 29—This clause seeks to provide for the constitution of the
Academic Council and its members. '

Clause 30.—This clause seeks to provide for the meetings of the Academic
Council.

Clauss 31—This clause seeks to provide for the term of office of the
members of the Academic Council. ' '
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Clause 32—This clause seeks to provide for the powers and duties of the
Academic Council.

Clause 33 —~This clause seeks to provide for the constitution of the Finance
Councll and its members.

Clause 34.—This clause seeks to provide for the meetings of the Finance
Council, :

+ Clause 35—This clause seeks to provide for the term of office of the
members of the Finance Council.

Clause 36—This clause seeks to provide for the powers and dut:es of the
Finance Council.

Clause 37-—This clause seeks to provide for the constitution of the Cyber

Council and specifying its members.
. Clause 38.—This clause seeks to provide for the meetings of the Cyber

Council.

Clause 39.—This clause seeks to provide for the term of office of the
memmbers of the Cyber Counc:n]

_ Clause 40—This clause seeks to prov;de for the powers and duties of the
Cyber Council. .

Clause 41.-—This clause seeks to prowde for the constitution of the Schools
of Study,

€lause 42.—This clause seeks to provide for the constitution of the Board of
_ School of Studies.

Clause 43—This clause seeks to provide for the meetmgs of the Board of
School of Studies.

Clause 44.—This clause seeks to ‘provide for the term of office of the
members of the Board of School of Studies.

Clause 45.——-This'clause ‘seeks to pi'bvide for the powers and duties of the
Board of School of Studies.

R
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Clause 46—This clause seeks to prowde for other authorities of the
University. '

Clause 47--This clause seeks to p;ovide for the creation of various posts in
~ the University and its qualification, method of appomtment and conditions of
service. ‘

Clause 48—This clause seeks to prov1de for temporary appointments in the
- University.

Clause 49.—This clause seeks to provide for the making of Statutes.

Clause 50.—This clause seeks to provide for the First Statutes of the
Umversny and prooedure for making Statutes.

Clause 51—This clause seeks to prowde for the makmg of Ordinances of
the University. .

Clause 52.—This clause seeks. to-provfde for the procedﬁre for making
Ordmanccs

Clause 53—This clause seeks to prov1de for the makmg of Regulatlons
' Clause 54.—This clause seeks to provide for issuing orders.

Clause 55—This clause seeks to provide for the publication of Statutes, -
Ordinances and Regulations in the Gazette

Clause 56,~This clause seeks to provide for the consumtmn of the
University Fund.

" Clause 57 —This clause seeks to prov1de for the preparatlon of the anmual
budget of the University. :

Clause 58-—This clause seeks to provide for the preparation and auditing of
annual accounts of the Umverszty

Clause 59.—This clause seeks to prov1de for the preparation of annual report
of the University.

Clause 60.—This clause seeks to provide for power to make Rules.




62

Clanse 61—This clause seeks to provide for the general power of the
Government over the University.

Clause 62—This clause seeks to provide power of the Govemment for
. causing mspectlon and inquiry by the Government.

Clanse 63—This clause seeks to provide for removal of difficulties.

Clavse 64.—This clause seeks to provide for the approval of the certificates,
diplomas, degrees, post graduate degrees, research degrees and other academic
distinctions awarded by the University.

Clause 65—This clause seeks to provide for the residence of the students.
Clause 66.—This clause seeks to provide for the duties of the authorities,

Clause 67.—This clause seeks to provide that the Chancellor shalt decide the
_disputes regarding qualification of persons to be appointed as members of
~ authority or body of University or with respect to the interpretation of Statutes,
Ordinances or Regulations. '

LY

Clasve 68.—This clause seeks to provide for the protection of acts done in
good faith.

Clause 69.—This clause seeks to provide for delegation of power of the
University.

Clause 70.—This clause seeks to provide that the proceedmgs of the
~ University shall not be invalidated.

Clause 71 —This clase seeks to provide for the nomination of all the first
authormes of the University,

Clause 72—This clause seeks to provide for the matters relating to students
who are studying and who intend to study through distance education or through
private registration.

Clause 73—This clause seeks to provide for transitional provisions.

‘Clause 74—This clause seeks to provide for repealing the Sree
Narayanaguru Open University Ordinance, 2020 (45 of 2020) and for saving
things done and actions taken under that.

£





